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ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONS Etc,,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 19" October, 2018 and the said assent is hereby first published on the
25" October, 2018 in the Andhra Pradesh Gazette for general information :-

ACT No. 25 of 2018

AN ACT TO REPEAL CERTAIN ENACTMENTSOFTHE STATE OF
ANDHRA PRADESH.

Beit enacted by the Legidature of the State of AndhraPradesh in the Sixty-ninth
year of the Republic of Indiaasfollows:-

1. (1)  ThisAct may be called the Andhra Pradesh Acts and Regulations Short title and
(Repeal) Act, 2018. commencement.

2 It shall comeinto forceat once.

2. Theenactments/regul ations specified in the Schedule are hereby repealed. Repeal of certain

Acts.
3. Thereped by thisAct of any enactment / regul ations shall not affect any other Savings.
enactment inwhich the repeal ed enactment has been applied, incorporated or
referred to;

and this Act shall not affect the validity, invalidity, effect or
consequences of anything aready done or suffered, or any right, title,
obligationor liability aready acquired, accrued or incurred, or any remedy or
proceeding in respect thereof, or any rel ease or discharge of or from any debt,

340/18J. F1 [1]
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pendty, obligation, liability, claim or demand, or any indemnity aready granted,
or the proof of any past act or thing;

nor shall thisAct affect any principleor ruleof law, or established
jurisdiction, form or course of pleading, practiceor procedure, or existing
usage, custom, privilege, restriction, exemption, office or appintment,
notwithstanding that the same respectively may have been in any manner
affirmed or recognized or derived by, in or from any enactment hereby

repealed;

nor shall therepea by thisAct of any enactment reviveor restoreany
jurisdiction, office, custom, liability, right, title, privilege, restriction,
exemption, usage, practice, procedure or other matter or thing not now exist-
ingorinforce,
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SCHEDULE
(See section 2)
SL.No. Year Act.No. Short Title
(1) (2) (3) (4)
1. 1802 XIX The Indian Civil Service (Andhra Pradesh) (Andhra Area) Loans Prohibition
Regulation, 1802.
2. 1803 I The Andhra Pradesh (Andhra Area) Board of Revenue Regulation, 1803.
3. 1816 XII The Andhra Pradesh (Andhra Area) Village Lands Disputes Regulation, 1816.
4. 1831 X The Andhra Pradesh (Andhra Area) sale of Minors Estates Regulation, 1831.
5. 1858 I The Andhra Pradesh (Andhra Area) Compulsory Labour Act, 1858.
6. 1862 v The Andhra Pradesh (Andhra Area) Enfranchised Inams Act, 1862.
it 1865 VI The Andhra Pradesh (Andhra Area) Irrigation Cess Act, 1865.
8. 1866 I The Andhra Pradesh Cattle Disease Act, 1866.
9. 1866 v The Andhra Pradesh (Andhra Area) Enfranchised Inams Act, 1866.
10. 1867 I The Andhra Pradesh (Andhra Area) General Clauses Act, 1867.
11. 1869 VI The Andhra Pradesh (Andhra Area) Inams Act, 1869.
12. 1878 Vil The Andhra Pradesh (Andhra Area) Municipal Police Act, 1878.
13. 1878 VIII The Andhra Pradesh (Andhra Area) Coffee Stealing Prevention Act, 1878.
14. 1883 I The Central Provinces Local Self Government Act, 1883.
15. 1888 I The Andhra Pradesh (Andhra Area) Local Authorities Loan Act, 1888.
16. 1889 1 The Andhra Pradesh (Andhra Area) Village Courts Act, 1888.
- 17. 1894 1 The Andhra Pradesh (Andhra Area) Board of Revenue Act,1894.
18. 1911 v The Andhra Pradesh (Andhra Area) Hackney Carriage Act, 1911.
19. 1914 I The Andhra Pradesh (Andhra Area) Hindu Transfers and Bequests Act, 1914.
20. 1914 VIII The Andhra Pradesh (Andhra Area) Decentralization Act, 1914.
21. 1918 I The Vuyuru Impartiable Estate Act, 1918,
22, 1926 VII The Kiralampudi B and C Estates Donthamarru and Rayavaram-
impartiable Estates Act, 1926 -
23. 1928 A% The Jaggampeta and A and D Estates impartiable Estates Act, 1928 -
24. 1929 I The Indian Fisheries (Andhra Pradesh)(Andhra Area) Amendment Act, 1929
25. 1929 111 The Jaina Succession Act, 1929,
26. 1929 VIII The Mirzapuram and Pedagonnuru impartiable Estates, Act, 1929

27. 1929 IX The Elamarru and Penjendra impartiable Estates, Act, 1929
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. Sl.No. |Year Act.No. | Short Title__| | |
| | | | =
(1) (2) (3) _‘ ‘ (4] |
28. ‘ 1932 141933 TLE I{apileseram impartLable Estates Act, 1932“
29. 1932 1/1933 TL& Anakapalli and Other Impartiable Estates, Act 1932.
30. 1933 XX TL& Andhra Pradesh {Andhra Area) Nambudri Act, 1932.
31. 1935 VI The Andhra Pradesh (Andhra Area) Debtors Protec'[tion Act, 19T4.
32. 1935 TVI The Agriculturists’ Loans (A.P. Amendrent] Act, 1935.
33. 1936 Illq 1937 T]re Andhra P'{adesh Prob?tion of Offerem Act, 1936.
34.  |1936 %{1 Ttre Andhra PTadesh (And#ra Area) DeFt CDnciﬁaﬁTm Act, 1936.
35. 1937 Vhl ’l’f}e Usurious ’Loans [Andl-{.ra Pradesh %\mendment Act, 1937.
36. 1938 I Tl‘Le Andhra Pﬂ{adesh (Andhﬁra Area) Agi’iculturists +elief Act, 1438.
‘ 37. 1938 Tlle Prisons (Andhra Pradish} and Ind an Lunacy (Lmdhra Area) Amendment
‘ Act, 1938. ; ‘ ‘
38. 1940 V The Prisons {Andhra Pradesh Amendment) Act, 1910 ‘
39. 1942 i The Andhra Pradesh (Andhra Scheduled Areas) Sait (Additional Duty) Regulation,
1942,
‘ . 40. 1942 X1 The Andhra Pradesh (Andhra Area) Irrigation (Voluntary Cess) Act, 1942.
‘ 41. 1942 Tllxe Indian To{ls {Andhra FLradeSh] (Andhra Area) Amendment Act, 1942,
|‘ 3
42, 1943 I The Andhra PJ'adesh (Andhra Scheduled Areas) (Estates Land Jlepea]ing]
‘ RTgulation, 1343. ‘
43. 1943 I The Golgonda gnd Polavaram Taluks [Irocal Taxatign and Fees)|Regulatior,
o 1 |
44, 1944 1 ThL Andhra Pradesh (Andhra Scheduleh areas) Agr]{culturists Relief AmendJnent
Regulation, 1944. ‘
43, L945 I The Andhra PrLdesh (Andhra Schedulel:l Areas) ConLnulsozy VaﬁLination
‘ Regulation, 1945. ‘ ‘
46, 1947 XV]IL The Prisons (Andhra Pradesh Amendment) Act, 1947. ‘
47. 1947 XIX ‘ ThL Prisons [Ar‘ldhra Pradesh Amendmlnt No. 11} Act, 1947, ‘
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SLNo. | Year  AktNo. } | si‘hort Title | |
1) (2) (3] | J I‘ (4) \‘ \‘
48. 1947 X he Bar Councils and Legal Practitioners (Andhra Pradesh) (!Tnd hra Area)
‘ Txmendment Act, 1947, ‘ T

49, ‘ 1948 Vv TFE Cotton Tr[anSport (Anf.hra Pradesl‘a] (Andhra AF’ea] Amendﬂpent Act, 19fl8.

50. 1949 IX The Andhra Pradesh (Andhra Area) Aliasantana Act, 194;9.

51, 1949 XXXV The Andhra Pradesh (Andhra Area) Merged States (Laws) Act, 1949,

52. 1949  XLvil The Andhra Pradesh (Andhra Area) Cotton (Trade Stockés) Census Act. 1948.
| 53. 1950 v ! The Andhra Pradesh (Andhia Area) Re-enacting Act, 1950. —_—
‘ 54. 1950 XVI ‘ The Dangerous Drugs (Mﬁhra Pradesh) (Andhra Area) Ainendment Act, 1950.

55. 1954 X he Andhra Pradesh (Andhra Area)| Installation of in Engines in Locai

uthorities Areas| (Temporary Permiission) Act, 1954.
| |
56. 1954 XV The Andhra Pradesh {Andhra Area} Electricity suppliesiundertakings !
L Acquisition) Act, [1954 | |
{ 57. 19I 5 XVI IThe Andhra Pradesh (Andhra Area) Inams {Assessment) Act, 1955. |
|
58. 1957 VI The Andhra Pradesh Mica Act, 1957. |
59. 1957 X1 | The Andhra Pradesh Agrichiltural holdings (Census) Act, 1957.
60. ‘ 1959 IX Tl#e Krishna Diistrict Road ‘Transport StLNiCEES [Valic}ation]Act, 1459‘
61. ‘ 1959 v 7‘111& Andhra Bradesh Soci%tics Registration (Valid%!ion] Act, 19‘59.
62. ‘ 1960 ITI T}Je Andhra P{aclesh (ScheL;!uled Tribesb Debt RelieL‘ Regulation, 1960,
63. ‘ 1961 )4)&\/ TL& Usurious Loans {AnleLra Pradesh LExtension ade Amendment) Act,
{ ‘ 1961. ‘ | ( |
64. ‘ 1961 ‘ xXV Jﬁ‘he Usury L%ws Repeal (L‘&ndhra Prac}\esh Extensilan} Act, 1961[.
65. 1965 16 The Andhra PrfdeSh Village Court [Va}.i*iation of Enhanced Juril@dicti(m) Act,
19635. N —
‘ 66. 1965 ‘ 28  The ;Eihra Pradesh Muni#ipalities {Postponeant of Elections) Act—| 16865.
‘ 67 1970 I ‘ The Andhra|Pradesh Scheduled Tribes Del%t Relief Regul#ion, 1970. ‘
| 68 IQTO 13 ( The AndhralPrade:sh Rickshaw Driver’s Licknce Fee {Abolition) Act, 1970.]
‘ 69. 19’42 20 { The Visakthatnam Steel iject (Acquisition of Lands) Al,t 1972.

| \ | | IS (S
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Sl.No. Year Act.No. Short Title ‘

(13 {2) (3 {4)
70. 1974 17 The Andhra Pradesh Cess Validation Act, 1974.
71 1974 31 The Andhra Pradesh Village Police Act, 1974,
‘ 72. 1974 ‘ 34 The Medak;J Karimnagar and Tiruprathi Municipalities (Vaﬁidation of
Proceedings) Act, 1974,
73, 11975 |4  The Andhra Pradesh(Mineral Rights) Tax Act,1975. | |
74. (197 6 24 The dehra Pradlsh Indebted { griculturists, Landless Labourersand Artisans
{ [Tern*:-orary Reliel* Act, 1976. r |

75. 986 30 The Bobbili and $eethanagardm (Acquisition and Trangfer of Sugar
]W Undertakings) Act, 1986.

76. 1)990 10 The Andhra Pradesﬁtx Educaﬁon4l Service {Regulation of ng Fixation 0&

Principals and Lectures} Act, 1990.
77. 1991 2 The Andhra PmdeatJ Abolition of lthe posts of Lillage Assiltants Act, 1991,
78. 1‘991 14 The Andhra Pradesh L.ducational Bervice Un-trained Teachers{ Regulation of
‘ Services %nd Fixation Ff Pay) Act, 1991.
79, 1985 3 The Andhra P‘rade;l:l~I Cooperative] Societies (Temporary Prayisions) Act, 1995.
80. 1§95 6 | TheAndhraPradesh Gram Panchayat (Transitional Arrangement) Act, 1995.
81. 2003 6

The Andhra Pradesh Regularization of the Unauthorized Construction in

IMunicipal Corporations, Municipalities and Urban Development Authorities Act,
2003.

DUPPALA VENKATA RAMANA,

Secretary to Government,
Legal and Legidative Affairs and Justice,

Law Department.
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